h © ass ks i Late K.R. Va
;ft*af House 328/4, Shastri Haq&r, |

VERSUS

Union of India through the Secretary,
Govt. of India, M/o Defence Production,

Govt. of India, New Delhi - -7?%?fﬁ
y;;- Fhk 2. The Secretary, Ordnance Factory Board,
[ - - 10-A, S.K. Bose Road, Kelkata- 700001.

B < The Joint Controller of Accounts (Fys.),
Kok . Accounts Office, Ordnance Factory, Kalpi Road,
G TR Kanpur- 208009.

4. The Sr. General Manager,

£ : Oordnance Factory, Kalpi Road, Kanpur- 208009.
it B T s . RESPONDENTS
§ 5
:'j Present for the applicant : Sri Arvind Singh
39 Prasent for the respondents: Ssri S§.P. Sharma
B
t O RDER
! BY HON'BLE MRS8. MEERA CHHIBBER, J.M.
i ¢
|
1 By this O.A the applicant has sought for direction to the
i respondents for grant of arrear of pay from 14. 09,1994 to 12.09.2007.
!
| 2. It is stated by the learned counsel for the applicant that the
l" .- | applicant was initially granted promotion w.ed. 12.05.1997 as

Chargeman-I (Tech.), which was subsequently revised w.e £ 12.09.1994.

me km promotion was given retrospectively pursuant to the order
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when he was in the grade of C.M-I (T) and has requested to audit the bill
for payment to the applicant. Since it is stated by the applicant that no
response has been given by the respondents till date, without going in to
the merits of the case, this O.A can be disposed of at the admission stage

by giving certain directions to the respondents,

4. Accordingly this O.A is disposed of finally at the admission stage
iteelf, without going in to the merits of the case, by directing the
respondents to expedite the matter with the concerned authority (by
giving copy of the order of this Tribunal) so that atleast a final order may
be passed by them in the matter after examining all the facts and
instructions on the subject and communicate the decision with reasons
to the applicant. This exercise shall be completed within a period of four
months from the date of receipt of certified copy of this order.

D. There will be no order as to costs.




